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-  CENTRAL ADMINISTRATIVE TRIBUNAL- PRINCIPAL BEM

Qllaln^l..,.MslicLaUocL.lJA^^ 2.SQ.0
M,.A. 3090/2000

New Delhi, this the 19th day of Deoeiiiber, 2000

HON■B L E MR,KUL DIP SINGH,ME MBE R(JL®! )

KBalkar Singh
2^S^injeev KuiTiar
SiBraham Prakash
4. G;i.; i Rag
5.Ashok Kumar Pionjui
o.Jai Kishore Sah
?..Oshihar Man-yhi
S.Bhram Pal
9,Satyender Manjhl
10, Rajbeer Singh
11 ,Suresh Chand
12,Dava Krishan
13,Dular Chand P?~asad
I Chaman Lai.
15,. Sudesh Kuiisr
! 6,Bishnundeo Vadav
17,Rajesh Kun^ap
iS.Shagat Singh

^  19, Lai Charid
20, Anil Kumar-

21, Sunder Singh Rana

22,Vidya Nand

ZoiShyam Lai
24, Sui'esh

25,ViriOd Kuiiiar

25,Satyen S,Rawat

27,Suresh Ram

28,Tek Singh

All C/o Ealkar Singh
S/o Shri Rattan Singh
R/o Village Khore Gujjar
Gannaur>Distt,Sonepat
Haryana -APPLICWS

(Sy Advocate;. SlcJaved Ahmed^ pj-oxy for Dr,Surat Singn)

Versus

1 , Union of India
through Secretary
Ministry of Personnel, Public Grievances & pon -inn •;
North Block,
New Delhi

2, The Chairman
Staff Selection Commission
D.2, ,v No, : a i. kendi"iya Kar yalaya Pai'isar,

!\eouj iN-fc'W uelhi "'3



^ Meiabei- ( Jujirfi )

applicants who aro working under

;ospondents, wer© granted temporary status as far hpok as

!.9.93. Despite the fact that they are workihg cc
temporary employees for the last seven years, respondents
are not oonsldering then, for regularisatioh. Learned

proxy counsel appearing on behalf of applioahts submit,

that applicants had filed a representation dated lO.S.ft

requesting the respondents to regularise their services
vua no action has been taken by respondents to dooido

their representation^

o

stands disposed of with a direction

to respondents that they shall sass a detailed, spoekina
and reasoned order on the reoresentatloii dated lO.g.s;:
filed by the applicants, within a Period of two montts
from the date of receipt of a copy of this order. The
applicants would be at liberty to supplement their

tepresentation by a new onoi

stands disposed of with the abuv^

oire^ctionsi No costs.

( KULDiF nmn )
ME?IBER( JUSJL )


